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Fetitioner has filed this contermpt petition
alleging therein th2t the resnondants have
committed contempt of Conrt by nok lmplemsnting
the order of this Tiibardl 32t 12,2,1993 2nd
by eng2ging fresh hands in Sscrvice ignoring the
petitioner's right to prefersnti?l tredtment for
the parvoss of emrloymznt. The resrvandents, it

C(LN&H ig 2lleged by th= petitioner, "ys lgnored the
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provisions cont3ired in Section ZS-H of the
Industri2l Disputes Act, 1947. The order of
which wilful disobedisnce is claimed wa.és plssed

in OA Np, 99/93 on 1J.~.1”93 and it rnade as

follows

"Admit, Issue notices to respondsnts
returm@ble on 4.2.1993., In the mean-
while 1f &y fresh engdgement of casull
labour is to be made by the responients
the cl2ims g£ the applicantsunder
Section 25-H of the I.D% Act sh2ll he
kept in view.,"

2. ) We have heard ledarns=d counsel for the
2rties and have gone through the records cof the

case carefully.
{

3. It is noteworthy that a-¢qntempt petition
Qas édmittedly filed by the petitioﬁer and regi-
stered as CP Mo, 65,/93 in respect of the order
A3ted 18,2,19223 paszed by this Bsnch iq£§§2resaid
OA Nn, 99/93 and it was dis izsed by the Tribundl
on merite on 1£,2,1%93 as it 313 nﬁt”di cloze any
contempt, Subsequently,'the petitioner 3longwith
others had filed another contempt petition which
was registered as CP N, 79,793 arising out ocfthe
OA afnresaii and the =314 contempt retition was
not entertained by the Tribumal on the ground that
it was not signed by @ll the persons alleging
contempt vide Annexure A/3 Jated 29.6.1994. The
petitioner ha8s pledded that despite directions Jfa
the Tribun2l izs2=3 on 18.2.1993'ani deSpité éef-
vice of that acrder, tﬁg r;Spondents ndde appoint-

mznts of fresh h3ands with effect from 21.5.19°23,
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Section 20 of the Contempt f Courts Act, 1971
provides that no Court\shall‘initiate any pro-

ceedinags of contempt, either on its own motion

or otherwise, 3fter the expiry of 3 perind of one—m——

yedar from the date dn which the contempt 1s
dlleged to h3ave hkeen commitked, It tranSpifes

from the record thdt the alleg@i canempt was

'committed cnm@tim» during thw year 1593 itaelf

whpn frash hands wers given dppointments ignoring- -,

fhe claim nf tha petitluuwrg.' This contempt

i .
,//
efifinn has teen presented an £ 1" 1924, The

,limitdtion for initiating cUntcmut prﬁbtﬁdingb

is one y=ar from the d3te of the 3lleg=d commlséionV 
of contempt, The first Cnxtwmnt petition in res-
rect of the Same order was dismissed by this
Tribumdl on 1€.,2,1%93 on merite as it f@ileé tb
disciose Any contempt 2t all, The second contempt
petition in regard'to the s2me order was dismlssed
Az being defzctive siﬁce it 4id not Lkear the sign-
atures of the petitioner and others, The petitioner
has f2iled to disclose the details of frésh hands
which 2re allzg=d £§ h2vz bzen englgzd by the
resnondents ignoring the petitioner's claim. The
Avermernts m2de in the body of the contempt petition
are vague and incomprehensible. We find that the
edrlier contempt petifions having Seen diSmissed

by this Tribun3l, th:s present conktempt petition

on the £3me suhject in resp=ct of the Saﬁe crder

is not mdintainrdble 3nd it is 3lso hit by tﬁe bar

of limitation,




4. In view of the 3bove discussion, this
contempt petltlion fails apd 1s hereby dlemiseed,

5. No order @s to casts,
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